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APPLICATION NUMBER

PETITION NUMBER : CP/848/1B/2018

NAME OF THE PETITIONER : DEV VALVES & BOILER MOUNTING

NAME OF THE RESPONDENT : ETA ENGINEERING PVT LTD

UNDER SECTION :9 RULE6
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ORDER

Counsels for both the parties are present; filed the joint memo of compromise signed
by both the Counsels and the Corporate Debtor. The same is placed on record. The
details of the balance payment is given under para ‘4'. Keeping in view the same, the
Petition stands disposed of. The joint memo of compromise shall form part of this
order. In the event of default if committed by the Corporate Debtor the Applicant will

be at liberty to revive the Petition as has been agreed upon.
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(CH. MOHD SHARIEF TARIQ)
MEMBER (JUDICIAL)



